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Order dated 25.1n.2r02 

or 

-eird Shri rita, Advocate for 

1
xc 

	

	 the Apljcnt and Shri S.I?.Jena, Al,Stndjp 

cunsel for the Respondents. 

The Arrlicant, claiming to have 'een 

enried as a Casual S;eeper uner the 

Res'ondents between April, 1993 and Nay, 1994, 

h,asr filed this Original ApplicFtion uiier 

Section 19 of the A.T.Act, 1985, raisinq a 

qrievnce aeainst his disenraevent on 

1.5.1994. It is his case that he reledtedlv 

apprDached the Respondents 12y filing 

representations time and açain for rédressal 

of his grievEnces and that since nmm no heed 

ere paid to his grievances he has filed thIs 

0 • A. 

Reate filin of rer:fesenLztions 

cannot save limitation. The app1icrit 

simply enqaed to co sweerin work 

IzAxf for a period oE one year, if at all, ri 

casual basis. -e has no right to he 

veryday. In any event, his rievrice A  

15.1994 is grossly krred by 1irnittion; 

C.A. having been filed on 19,11,2001. This 

O.i. is, therefore, dismissed, beinq qrrssly 

h arred y limit ati on, 	
to 
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